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Applicant.
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Unlon 0? India & Ors.
o - Tt Enbintieate ettt f*wme wwwww Respondent(s)

Shri Se5.Karkera for Shri P-prradhan
i“mmh““““m““u"umﬁhm9“?"““““““““““ﬁ"—h . Advocate for

Respondent (s ) -
CORAM;
'Hon'ble Shri: D.S.Bauaja,:membér (ﬂ)
® Hon 'ble Shri.-ﬁ.m.ﬁivadas, Member (3)
" (1) To be referred to the Repofter or not?\f) . L

{2) Whether it needs to be c1rculated to T’
~ other Benches of the Tribunal?
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAT BENCH, - MUMBAI |

Thyrsday this the 26th dav of Auaust,199%

: Hon'ble Shri D.S.Baueja, Member (A)
Hon 'ble Shri A.M.Sivadas, Member (J)

Bharatiya Telecommunication
Technicians Union,
Maharashtra Circle,

Through: Shri. U,F, Gadekar
Circle Secretary
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(Applicants at Srl.No. 2 to 6 are workin
as Technicians, under G.}., Pune Telecom
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C. M,
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R. B.

Bhope
Wakhure
Kulkarni
Malekar
Karale
Shaikh
Shinde
Bhawar
Kshirsagar
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28, Shri. A,S., Sali o |
29, Shri, S.K. Kakade

' 30. Sshri. A.N, Muttyal J
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31, shri. S,Y. Pathak
32. Shri. R,K, Shekade
33. shri, R.,B. Shukre
34, Shri. R.B., Wable
35. shri. s,S. Mhaske
36. Shri, D.E, Misal

37. Shri, P,S. Unde
38, Shri., S.L. Auti
39. Shri. B.D, @alfale) Donitale
o 40, shri, S,B. Borkar
41. Shri. R.M. Khan
. 42, Shri, S.V, Unde
- 43, Shri, P,A. Ransing
44, shri, M.V, Garad
45. Shri, S,B, Shaikh -
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46. shri. D.V., Waghmare
47. Shri. W.A. Kotecha

48, Shri, I,A.S. Naveed

49, shri, B,N, Toradmal
! 50. Shri, R.H, Zinjurke
51. Shri., K.b., Shevate
52. shri. N,R. Gorhe
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53. Shri, P.G, Kulkarni !
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54. shri, K.B, Shaikh
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33. shri, S.S. Suryawanshi
56. Shri. V.K., Joshi :
f 57. shri, J,P, Chawan f
58. shri, A.U. Inamdar
59, Shri, &PA. Gaykar . 3.’
60. Shri, S,5. Kulkarni |

6l. sShri. R.K. Chumble (gz
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shri. T&é?_Shelke
(Applicants at Srl.No, 7 to 64 are working

as Technicians, under T,D.M, Ahmednagar)

shri. D.K., Pacharne

Shri, $.G. Borsarkar

(Applicants at Srl,No. 65 and 66 are working
as Technicians, under Director Maintensance,

Pune, and Aurangabad respectively)
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Pathan
Vyas
Mapari
Khan
Jadhav
Bhuyar
Sardar
Pathan
Kshirsagar
Salve
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i. B.,V. Joshi

N.D. Khisty
J.R. Hishwankar
A. K, Gawail
P.Y, Gawande
R.V. Thakare
S5.N, Ladde
N,B. Kulkarni
B.V. 'Apshingikar
P.B, Waikos
Md. Azimuddin
5.B. Lshane
D.R, Deshpande
M.R. Shaikh
H.H, Vaidya
S.M. Bhatmuley
V.P. Dikkar
R.N, Bhgavsar
5.8, Kathar

G. A, Khobare
R.U. Ankush
B.G. Lahane
M.K., Bankar
J.A. Moghal=
3.N., Patil
B.T, Bansod
P.3. Kulkarni
R.R. Deshmukh
5.A. Dhore
G.3. Upadhya
I.M, Khan

S.Ds Vaidya
V.V, Hattekar

« JJ.O, Gawal @L,
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.lil-é‘ Shri. LoDo Nikam

(Applicants at Srl.No, 67 to 126 are working
as Technicians, under T.D,E. Aurangabad)

'127. Shri. B,N. Wagh
'138. shri. K.S. Pathare
'|99. shri. S.N, Khobragade

(Applicants at Srl.No. 127 te 129 are working
as Technicians, under T.D,M, Ahmednagar)

,[gl. Shri, Mohd, Attequddin

»,

(Applicants at Srl.No, 130 and 131 are working
as Technicians, under T,D.E. Aurangabad)
132. Shri. m ?cwmf\)a?t
é?. ‘1B3. shri. S.G. Kulkarni
{B4. Shri. R,R. Gheuge
'1p5. shri, D.R. Lakhole
- 1B6. shri. A.R. Kulkarni
"|B7. shri. S,D, Thorve -
'158. shri. J,#, Dhokne
'|$9. Shri, G,5. Deshpande
1o, shri. V.A. Doifede
‘Jjl. shri. A,S. Thorave
.‘ Shri, & & Joshi
.

Shri. A.¥., Joeshi
Shri. A.T. Doifod<
shri, K,S5. Xoranne

(Applicants at Srl.No, 132 to 145 are working
as Technicians, under T.D.E. Jalana)

Shri. S.Ka Sonawane e APPLICM‘TS-

(working as Techn1c1Bn under G,¥.T. Pune)
By Advocate Shri
v/s.

Union of India

Through: The Chairman

Telecom Commission

Department of Telecommunication
Sanchar Bhavan

Ashoka Read

New Delhi 110 0@ . o -
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6.

P, The Chief General Manager,

Maharashtras Telecem Circle,
G.P.0, Building,
Opp; Bombay V.T.
Bombay 403 0OOL.

< The Chief General Manager,
Maintenance,

{ Wwestern Telecom Region),

' Telephone House, 12th Floor,

V.S5. Marg, Prabhadevl,

Dadar, Bombay 400 028, ore Respondents,

By ‘Advocate Shri S.S.Karkera
for Shri P.M.Pradhan

-

C RDER (ORAL)

(Per: Shri D.S.Baueja, Member (A)

This application has been filed jointly
Py Bharatiya Telecommunication Technicians Unien,
Maharashtra Circle and other 145 applicants who are

e

all working as Technicians in variocus offices in the

~ Telecommunication department in Maharashtra Circle
.'and ars members of the Union, The applicants have
. sought the relief of directing the respondents to
_treat the period spent on training as on duty for

_ %ha purpose of grant of increment,

" 2. A1l the applicants were directly recruitted

’%s Tachnicians before 14141986, As per the laid doun
¥
. §

ules, thsy uwere required to undergo training before

 éing posted on the post., It is further stated that

'sgma*ébﬁiicants:pqﬁerwent 12 months of the training

ind others were subjected to 15 months of training,

.o 7/-
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Thgir case is that the other categories like
Clerks and Operators who are also recruitted

in the same scale have to undergo training of

only 3 months., It uyas therefore the case of

the applicantsthat they are at disadvantage and
their training period should be treated as on

duty for the purpose of earning increment, The
applicants have brought out that the respondents
as per order dated 22,10,1990 had provided that
the benefit of c¢ounting the training period for
the purpose of earning increment will be given

to those'uhn had undergone training after 1,10,1990,
This cut~-off date was further modified as per thé'
O.Me dated 31.3,1992 wherein it ugs provided that
thoss who have undergone training after 1,1.1986
will be given benefit of counting the training
period for earning increment. The .respondents’
submit that. the applicants have undergone training
before 1411986 and therefore ars not entitled to
the benefit of 0.M. dated 31.,3.1992, It is the
case of the applicants that impleméntation of the
cut=off date of 1.1.1986 for counting the training
period for the purpose of increment is discriminatory
and violates the provisions of Artilces 14 and 16

of the Constitution of India,

3. The respondents have filed written reply

opposing the application. Applicants have not filed

rejoinder reply, @/

.s B/-



4 Heard the arguments of Shri H.Y.lag,
learned counsel for the applicants and Shri
S«S.Karkera on behalf of Shri P.M.Pradhan,

learned counsel for the respondents,

5. The learned counsel for the respondents

brought out during the arguments that the issue

reised in the present OA, is no longer res-integra
as the matter has bsen since decidedrpy the Full
Bench through its order dated 22,1.1996 in DA.NO.
1295/94 and QA W.NO, 79/95, The counsel for the
respondents made available a copy of this arder.
8n going through the order, we find that the

issue involved in the present OA, is already

gons into in this order. The Full Bench in

para 29 has held that the stipulation of cut-off
date of 1,1.1986 is valid., In view of this decision,
we do not caonsider it necessary to go into the
contentions raised in the OA, The relief prayed
faor by the applicants cannot be allouwed in view

of the dacision of ths Full Bench.

6. In the result of the above, the O0A, stands

dismissed with no order as to costs,
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(A.Mm.SIVADAS) (D.S.BAUEA
MEMBER (3) MEMBER (A)
mrje




